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2 12.12.-5 	Pryer in the iViiSC.ApplicdtiOfl 840/95 is 

that Respondents 7 and 8 may be directed to 

relieve the petitioner SO that he can join 

new place of posting according to Annexure-1 

at Station orkshop LIME Ealasore. The 

.espondents' counsel referred to letter 

dated 22.11.1995 which has been filed by 

him vide riemo dated 29.11.1995. The learud 

counsel states that there is no objection 

to implenEnt nnexure-1 trcinfer order. 

Thihe prayer ib the Main applicatiOn. 

Ii view of this submission, I consider th't 

the Original pplication can now be closed 

with a direction to 7th resDondent to 

implenEnt the orders of Pransfer in 

nnexure-1 within a 	riod of 15 days from 

to_day. Learned counsel for respondents 

undertakes to inform 7th responde 	in terms 

of the above direction. The 7th Respondent 

shall also carryout necessary coflsCqUentlal 

action to implenEnt the order. 
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...2 2.12.9 Both MisC .i-pp1icati0fl 840/95 

and 	igind1 pp1icdtiOfl 495/95 are 

disposed of accord ingly. No costs. 
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